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[Shri Anand Prakash Gautam] (vi) Report 
on Study Tour of Study Group I of the 
Committee to Visakhapatnam, Kaoraput, 
Bhubaneshwar, Calcutta and Imphal during 
January,  1992; 

(vii) Report on Study Tour of Study Group 
II of the Committee to Indore, Bhopal, 
Bombay, Bangalore and Cochin during 
January, 1992; and 

(viii) Second Report of the Committee on 
the Action Taken by the Government on 
the recommendations contained in their 
Sixth Report (9th Lok-Sabha) on 
reservations for and employment of 
Scheduled Castes and Scheduled Tribes 
in Indian Airlines.  

RE.   FIRING  AND     LATHI   CHARGE 
ON A PROCESSION ON OCCASION OF 
MAHAVIR  JAYANTHI  AT HYDERA-

BAD 

 

THE DEPUTY  CHAIRMAN:  I    will 
permit  you. 

 

THE DEPUTY CHAIRMAN: What 
happened? {Interruptions) You can say that 
from your seat. Go back. Please. 
{Interruptions) 

Mr. Jain, I will permit      you.    Pleas tit  
down.  Please  take  your seat. 

I  will allow you, Dr. Abrar Ahmed.    I can  
see  you.   {Interruptions) 

I will allow you. 
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THE DEPUTY CHAIRMAN: Order, please. 

(Interruptions) Mr. Mann, I am not  permitting 

you.  Please sit down. 

You are a very law-abiding Member. Please go 

back, I will allow you. (Interruptions) Not at the 

same time. (Interruptions) I know everything 

which is spoken in  this  House is  very important. 

THE DEPUTY CHAIRMAN: Just a minute. 

You want to be heard. I will allow you, but not 

now, (Interruptions) You have made your point. 

You cannot take nil   the time  of  the  House. 
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SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Madam, this is a matter 
which concerns Andhra Pradesh. Let me have 
a say on this. 

THE LEADER OF THE OPPOSITION 
(SHRI S. JAIPAL REDDY): Madam, let us 
have a say on this matter. 

THE DEPUTY CHAIRMAN. The Leader 
of the Opposition. (Interruptions). Yes,   Mr.  
Jaipal  Reddy. 

SHRI S. JAIPAL REDDY: Madam, 
she is still on.  

 

SHRI S. JAIPAL REDDY: Madam, 1 wish 
to associate myself with the sentiments 
expressed by Mr. Naresh Puglia and others in 
regard to this incident. This incident took 
place in Hyderabad, as has been mentioned, 
on 15th April and this incident was absolutely 
unprovoked. Jains in Hyderabad and all over 
the world have been known for their peace-
loving conduct and they did not indulge in 
any provocative kind of behaviour. I also 
think that there was some kind of conspiracy 
behind what really happened. I am also 
shocked at the indifference with which the 
Congress (I) Government in Andhra Prarfeih 
reacted to the whole incident. I do not want to 
make it a matter of partisan debate. But the 
Government of Andhra Pradesh has been 
defending and shieldtne the 
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guilty police officers. I therefore suggest that 
the Home Minister should obtain information 
from the Government of Andhra Pradesh and 
make a statement on the incident in this 
House. 

SHRI MENTAY PADMANABHAM: 
Madam, I would say only one word. (In-

terruptions) Madam, I do not want to 
politicalise this incident which has taken place 
in Hyderabad on the 15th of this month. Ever 
since the Congress party came to power in 
Andhra Pradesh. . (Interruptions) I am only 
talking about civil liberties. The Government 
is known for its scant respect for the civil 
liberties of the people of Andhra Pradesh. It 
has been trampling upon the basic, minimum 
rights that the people generally enjoy in the 
State. And this is one more incident where the 
Government had not been able to take any 
preventive measures. And even after the 
incident, the Government's attitude is to 
support the police officers. Madam, what is 
going on in Andhra Pradesh is Police Raj, not 
any political Raj. The behaviour of the police, 
not only in this particular incident, but in all 
incidents, is most reprehensible The way in 
which the Government of Andhra Pradesh 
wants to whitewash the entire thing by 
appointing an inquiry committee is also 
suspect. Therefore, I fully agree with the 
demand of my friends on the other side that a 
Supreme Court Judge should be appointed 
and a thorough inquiry should take place into 
this incident. 

THE DEPUTY CHAIRMAN; It is more 
than one word, Mr. Mentay. If that is the 
'paribhasha' of 'one word, I do not know what 
many words would be. 

 

SHRI   MENTAY     PADMANABHAM: 
What is he talking? N. T. Rama Rao's 
Government was for upholding the civil 
liberties.  (Interruptions). 

 

THE DEPUTY CHAIRMAN: The Home 
Minister wants to say something, Mr. 
Ambedkar, I will allow you afterwards. 

SHRI S. B. CHAVAN: Madam, looking to 
the sentiments which have been expressed 
from both sides of the House. I do not 
propose to get any report and then inform the 
House. But I will take up this matter with the 
Chief Minister. He has already appointed a 
Judicial Commission. But their grievance 
seems to be that instead of a retired District 
Judge, a Supreme Court Judge should be ap-
pointed. I do not want to say anything about 
it. But I will definitely take up this matter 
with the Chief Minister and request him to 
personally look into the matter.   
(Interruptions) 

 

 

DR.  JINENDRA KUMAR JAIN:      1 
just want to add a small thing. Madam, I have 
in my hand a press release which  
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has been issued by the Chief Minister's secretariat. 

J do not want to politicise this issue. I am happy 

that cutting across party lines, everybody has 

opposed. • . (Interruptions') 

 

Don't go into the preamble. Everybody has 

heard it. After the Home Minister's assurance, you 

should be satisfied. (/«-terruptions) Whose 

assurance to you wans? 

DR. JINENDRA KUMAR JAIN: I wish to 

inform the hon. Home Minister that the Chief 

Minister has ordered an enquiry into the incident 

leading to the Jains' procession turning violent as if 

the whole blame was of the Jain community. 

(Interruptions) 

SHRI GURUDAS DAS GUPTA (West Bengal): 

Madam, if it is true... (Inter-(Interruptions) 

THE DEPUTY CHAIRMAN: I have not 

permitted you, Mr. Gurudas Das Gupta. This is not 

a good habit of just getting up and start speaking. 

He is agitated. He must be 

agitated...(Interruptions). I have not permitted you. 

Anybody who speaks without my permission, his 

speech wiil not go on record. (Interruptons). Dr.   

Jain,  that   is   over.   (Interruptions) 

DR. JINENDRA KUMAR JAIN; 1 want to 

inform the hon. Home Minister that the Chief 

Minister has already named a retired judge for 

enquiry. (Interruptions) , 
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RE. BOFORS INVESTIGATION 

SHRI RAJ MOHAN GANDHI (Uttar 
Pradesh): Madam Deputy Chairman, I am 
grateful for the opportunity given to me to 
raise an important matter regarding the rights 
and the status of our House. I am very glad 
that the Leader of the House and Home 
Minister is here. Madam, over the week-end 
the whole nation has been informed that the 
hon. Prime Minister is going to give a detailed 
answer to a sixteen-point questionnaire 
regarding the Bofors issue. So far so good. 
But I submit, Madam Deputy Chairman, that 
this matter is not a personal question between 
the Prime Minister on the one hand and 
another individual—it does not matter how 
eminent he is—on the other. This is a matter  
which   concerns   the  nation,   and 

 

 

 

above all, it concerns this Chamber. So I 
want to demand from the Home Minister 
an assurance that whatever the Prime 
Minister is going to state on this question, 
whether it is an answer to the sixteen-
point questionnaire or any other new 
information that has come to light. . 
.(Interruptions) . . . 

SHRI KAMAL MORARKA (Rajas-
than) : Why is  the name of Rajiv Gandhi 
dragged into it? Madam, I strongly object 
to it. Why is the name of late Rajiv 
Gandhi dragged into this matter? Nobody 
has mentioned his name. We are not 
taking the name of late Rajiv Gandhi. . . 
(Interruptions). . . 

SHRI RAJ MOHAN GANDHI: Madam 
Deputy Chairman, I am not referring   to   
any proceedings    anywhere.     I 

 

 

The Chairman has permitted him. 
SHRI V. NARAYANASAMY (Pon-

dicherry): I do not know how that concerns  
this  House.   . . .    (Interruptions) . . . 


